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IN THE CENTRAL ADMINISTRATIVE 
CUTTACK BENCH, CUTTACK 

O.A./TA.fRA.No ............ ................. 	.1 994 ,  

.............. 	 ............ 	 (s) 

Versus 
it)\.\...... ....... hm,Respondent (s) 

Sr. No. I Date 
	 Order with SigDature 

I. r o.
ke4. 

L. 	• 

Registrar 

kard Shri I.NasU, learned 

counsel for the aplicant. In this apalic 

ion the the relief sought for is to 
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aoalicant aainst any vacancy suitable to 
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7.5 .96 
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her 'qualificct ion on comssionate ground 

ad oay the outstanding dues of her husba d 

Th brief facts of this case re 

that the applicants husband k.henEd 

employed as a pipe Fitter in the stablis - 

ment of Inspe.ctor at orks, ..a1Lwey, 

ihurda Road espordent 	 d o.2). He ha 

married to the applicant. on 30.5.1985. 

'ihere were disputes between the husbandS: 

and the wife. k ehemed, allegedly did 

not Day her any maintenance in accordance 

with the Court's order whereupon a portion 

of h is sa la ry jd s at tac he d. Concurrent ly, 

Sk.'hemed submitted an application for 

voluntary retirement depriving the 

-licant of even the maintenance allowanc 

due to her by the orers f the Court. 
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.. 2 L7.5.96 	it was discovered thc.t k.hemed had not 

rendered 20 years of qualifying seniice, 

and therefore, his request for voluntary 

retirement was premature. Ifforts on the  

oart of the employer, Railways,esponse Lf 
from the husband of the plicant was in 

vain because he was not traceble. The 

applicant issued a notice to the Railways 

stating that she being the wife of k.Aherrd 

was lawfully entitled to maintenance from 

her husband, particularly when she obtained 

a decree frorrLa Court of competent jurisie- 

onle pnsionary dues and £J.C.R.G* of 

her husband should be disbursed to her. 

copy of this notice dated 2.3.1993 is 

annexed as npexure-2 to this apolication. 

As 6k.,Ahcmed abandoned his job, the applicant 

apprched the Iivisional ir1ager, .Rdilway, 
Khurda Road espondent 2) for a compassionate 

apointment. This plea for compassionate 

appointment has also been mentioned in the 

aplication addressed to the Divisional ? 

Railway Manager, iKhurda oad az well as 

General Fnager, .L..Raily, Garden Reach, 

Calcutta. 'nnexure-3 is another petition 

covering the same grnd dated 24.5,1995. 

Annexure-4 is also a similar application 

dated 13.6.1995. hri B su, sttes that 

these representations have not been disposed 

of so far. This 	iginal Application, in my 

view, can be disposed of by an appropriate 

direction to Respondent 2 in this applicct ion 

to dispose of the representations addressed 

to him which form Annexures 2, 3 and 4 in 

this petition. 

I accordingly direct the Divisional 

a.ilway inager, (Res. 2) tO dispose of these 
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PL€ 
.1 117.5. three representations addressed to him 

within a period of six weeks from the 

date of receipt of this order and 

a reasoned and speaking order be passed 

and comrrunicated to the apolicant after 

the disposal of the 

The Original tipplication is 

disposed of accordingly. 

I-end over a copy of the order to 

the petitioher's coun1. 
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